F. No. 13-64/ CESTAT/CPIO-ND/VPP/2018
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-64/2018
Subject: Information under Right to Information Act 2003.

Sir/Madam,

Please refer to RTI application of Shri/Smt. R.D. Jha (No. NIL dated
11.09.2018) received by transfer from U.S. Ad.1C, in this office on 03.10.2018,
under RTI Act 2005, the information received from the officer concerned Asst.
Registrar (Admin) containing 01 pages is enclosed herewith for your reference
please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. NIL (@ 2/- per page) to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation, CPIOs
are nominated at all outer benches separately.

2. If aggrieved, you may file an appeal under section 19 of RTI Act within
thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

CPIO
CESTAT, New Delhi
Date: 20.11.2018

To:
1. Sh. R.D. Jha
Mohalla, Bagia 2nd
City post- Allahaganj
Shahjahanpur-242220
Copy to:

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT) e : ey
Ministry of Finance, Dept. of Revenue,, =~ = !
North Block, New Delhi-110001 ‘
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Customs Excise & Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi - 66
dated : 19.11.18

I.D. No. 13-64/2018

Administration Section

Sub: Information sought under Right to Information Act, 2005

With reference to the RTI application dated 11.09.18 filed by Mr. R.D. Jha received
by transfer from Under Secretary Ad. IC letter dated 01.10.18 in CPIO 1.D. No. 13-64/2018,
the information sought by the applicant under RTI Act 2005.

In this regard, it is informed that the as per this Tribunal is concerned the point-wise

replies are as under:-

1. 63 temporary posts of this Tribunal has not been approved for continuation in the
year 2016-17and proposal for revival of these posts are pending with the Ministry for
appropriate decision.

2. This Tribunal is concerned as on today — details of vacant post as category wise as
under:-
SC ST OBC GEN

Group —A 0 0 01 0

Group—B 0 02 03 10

Group- C 0 05 03 12
3. As on point 1.
4, Information is not concerned to this Tribunal
5. Requisitions sent to concerned authorities for filling up the post.

If aggrieved, you may file an appeal before, 1st Appellate Authority, CESTAT, Delhi.

%ﬁ“"'f

(Mukesh Gupta)
Assistant Registrar(Admn.)

To
CPIO/A.R., C.E.S.T.A.T., N. Delhi.
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® Reminder

F. No. 13-64/ CESTAT/CPIO-ND/VPP/2018
Customs, Excise and Service Tax Appcllate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-64/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Dlcase refer to RTI application of Shri/Smt. R.D. Jha (No. NIL dated
11.09.2018) received by transfer from U.S. Ad.1C, in this office on 03.10.2018,
under RTI Act 2005 and CPIO ID Nol13-64/2018. The requisite information
was called for from you, the same havc not been provided by you till date

despite.of CPIO’s letters 03.10.2018 issued to you as deemed CPIO.

You are again requested to please provide the information immediately
failing which you will be responsible for any action or penal action imposed by

the First Appellate Authority or the Central Information Commission.

%PIO

CESTAT, New Delhi
Date: 12.11.2018

To,
1. Asst. Registrar (Admin (\/)\\

Copy to: \ Q// C__

1. Sh. R.D. Jha
Mohalla, Bagia 2nd
City post- Allahagan;

. Shahjahanpur-242220

2. Sh. S. Bhowmick,

U.S. to the Govt. of India,

Ad.1C (CESTAT)

Ministry of Finance, Dept. of Revenue,
orth Block, New Delhi-110001

PEELLATE TRIBUN
1-110066
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: F. No. 13-64/CESTAT/CPIO-ND/VPP/2018
Customs, Excise and Service Tax Appellate Tribunal
® West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-64/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam, ’

Please refer to RTI application of Shri/Smt. R.D. Jha (No. NIL dated 11.09.2018)
received by transfer from U.S. Ad.1C, in this office on 03.10.2018, under RTI Act
2005 (copy enclosed) wherein certain information are sought as mentioned therein is
related to your section.

Therefore, in terms of the provisions of Section 5(4) read with Section 5(5) of RTI Act
2005 the RTI application CPIO ID No. 13-64/2018(CESTAT) is forwarded herewith to you
as CPIO under section 5(4), with request to provide the correct and para wise
information/inspection on or before 18.10.2018 directly to the applicant as permissible
under the RTI Act & DOP & T. O.Ms within the stipulated time, failing which, as CPIO
under section 5(4), you will be responsible for delay/denial and penalty if any, under
section 20 of RTI Act. Further requested to follow OM No.12/31/2013-IR dated; 12.02.2013
circulated on 23.05.2013 and O.M. No. 1/18/2011-IR dated 16.09.2011. :
Note:- : ‘
1. If the information is not available with your section and you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.

2. RTI application’s replies which are related to outer benches may be gathered form
there by filing RTI applications there directly, for facilitation, CPIOs are nominated at
all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI section, if
not claiming any exemption, subject to the provisions of the Act and the rules made
thereunder, under intimation to the undersigned.

Encl: As above. ' V\/(QWD'
C

CESTAT New Delhi
Date: 03.10.2018

For Compliance to:

1. Asst. Registrar (Admin) /KLV a“')‘ A _RRAAA
WAL
Copy to: (For Information) e Che )
1. Sh. R.D. Jha (ws#c:'s I\lJEcDEl)‘]A\éU():’; TR3UNAL)

M
W DEL
Mohalla, Bagia 2nd 'SSUED ON g
City post- Allahagapj AT 5 ‘
Shahjahanpur-242p20 04 OCL 2018
2. Sh. S. Bhowmick, (S/GN. (DISMATCH SECTIONé

U.S. to the Govt. of India,

Ad.1C (CESTAT) On

Ministry of Finance, Dept. of Revenue, ‘/; \S‘f
North Block, New Delhi-110001 ' \&\\
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S
FTS 93641y /2018-RTI CELL
Government of India
Ministry of Finance
Department of Revenue
RTI CELL
Dated__ S ) Orj 2018

Subject:- Cg(& Men 3ﬂ“@\'\_g_‘zL N n Rﬂ OJ‘Q‘L L G.},‘)’O\)

Please find enclosed an RTJ application/Appeatreceived in the RTI Cell
on dated Q<lq g from o _ dated RYlq ||¢

in respect of Mr./Mrs/Ms regarding
adone. which concerns the

\Mhom&l\~ ‘
CPIO/Appeltate Authority— S CAd A S (A1) .

2. The RTI application/Appeal s being transferred/forwarded  to
the OGS (el Q) g K C After going through
the allocation of Business Rules of the Government of India/Induction Material
of the Department of Revenue as the subject matter pertains to the above
mentioned Ministry/Department/Ofﬂce/CPIO.

3. Final reply may be sent to the applicant directly by the concerned
CPIO/Appellate Authority within the stipulated time frame under the RT] Act,

2005. A Copy of the final reply may also be endorsed to this cel] for
information.

Encl-As above

WA
N

c (Shashi A:rora)
r Setion officer(RTI Cell)
Tel.No.23095368
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